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Joint Committee }teport in the matter of O.A No. 93 of 2023 Jagan Prasad Tehriva
Vs State of U.P & Ors.

I In the aforesaid matter, Shri Jagan Prasad.Tehriya son ofGeeta Ram9 Village _Tehra9

District -Agra sent a letter by post to the Hon’ble National Green Tribunal in Dec)

2024. The Greviance of the applicant is that more than dozen trees including PeepaI

and Neem were cut down to build a colony in Achhnera9 Agra9 preprations are under

waY to the demarcate Plots in the fIeld for building a colony under the name of

Gangadhar Kushwaha next to the left track petrol pump on thd Achhdera to Kirawali

road

In the above matter Hon’ble National Green Tribunal was pleased to pass the

direction on dated 27.03.2025 The relevant part of the order is as below: _

5. In view of the environmental questions involved in the case we consider it
necessarY to have response df (1) State of Uttar Pradesh, Principal Secretary1

Department of Forest, Environment and Climate Change/ Government of Uttar Pradesh,

(2) District Magistrate, Agra, (3) District Forest Officer, Agra, and (4) Uttar Pradesh

Pollution Control Board (UPPCB> through its Member Secretary, who are impleaded as

respondents no. 1 to 4. The Registry is directed to prepare and attach memo of parties

to the application and issue notices to respondents no. 1 to 4 requiring them to file their
reply/response within one month.

6' in view of the averments made in the application, we also-consider it appropriate

that a Joint Committee be constituted to verify the factual position and suggest
appropn Fte remedial action. AccordingIY/ we constitute a Joint Committee comprising
of officers dutY nominated bY the Member Secretary, Uttar Pradesh Pollution Control

Board/ District Magistrate, Agra and District Forest Officer/ Agra and direct the same to
meet within two weeks, undertake visits to the site/ look into the grievances of the

applicant, associate the applicant and representative of the concerned project
prop9nent, verifY the factual position and suggest appropriate remedial action. UPPCB

will be the nodal agency for coordination and compliance.

7. Report of the Joint Committee may be filed by UPPCB within one month.

8. List for further consideration on 14.05.2025.

9' A coPY of this order, along with a coPY of the application and documents

attached with the same/ be forwarded to the Member Se&retary/' Uttar Pradesh

Pollution Control Board, District Magistrate/ Agra and District Forest Officer/ Agra by e_

mail for requisite compliance,”

1
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2. As per the direction of the Hon’ble court order dt. 27.03.2025 Joint Committee was

formed having member of U.P PollUtion Control Board, District Magistrate, Agra

and District Forest Officer, Agra. U.P Pollution Control Board as a nodal agency for

coordination and compliance.

1. Additional District Magistrate (Namami Gange) was nominated by District

Magistrate, Agra (Annexure-1)

2. Regional, Officer, UPPCB, Agra has been nominated by the Member Secretary9

U.P Pollution Control Board. (Annexure-2)

3. Sub Divisional Forest Officer and Range Forest Ofncer9 Kirawali was nominated

by District Forest Officer, Agra. (Annexure-3)

3. The Joint Committee visited the said area on dated 08.05.2025. At the time of

inspection contact has been done with the applicant Shri Jagan Prashad Teheriya on

his mobile no 9997037193 by Forest Range Officer9 KirawaII. Applicant refused to

be present at the time of inspection and replied that you can continue the inspection.

4. At the time of inspection, it was found that the plot no. 951 (Mi)9 Village_Achhnera

Dehat, Tehsil-Kirawali, District-Agra having total area of 0.8330 Hectare and on the

basis ofkhatauni records (Annexure-4) the land owner is Shri LaI Singh s/o Shri
Teekam Singh resident ofAchhnera and others. During the inspection) evidence of

cutting of 1 9 trees was found and 24 others trees were found standing on plot no 951

(Mi) Vil]age-Achhnera Dehat, Tehsil-Kirawali, District-Agra, which were numbered

bY Forest Department to avoid further illegal felling of trees. To the West of the side

is the plotting developed bY Shri Gangadhar Kushwaha S/o Shri Shiv Charan9

resident of Dauretha, Kagarol, Agra in the land of Shri Rahul Agarwal and Shri

Mukesh Verma at Achhnera-Kirawali road. Agriculture land is in the east direction,

M/s Kisan Filling center petrol pump is in the south direction and agriculture land is

in the north direction. The said land is situated within the Taj Trapezium Zone having

latitude 27. 16938]' and longitude 77.765268 '.

5. At the time of inspection boundary wall was found on all around the plot developed

bY Shri Gangadhar Kushwaha and also around the plot no 95 1 (Mi) of Shri Lal Singh

S/o Shri Teekam Singh resident of Achhnera. The Photographs taken during the

InspectIon is are annexed as (Annexure_5).

2
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6. A detail report has been sent by District Forest Officer, Agra vide letter dated

25.04.2025 regarding action taken by the.forest department in illegal felling of trees.

In which it is mention that on 02.12.2024 information was received regarding illegal

felling of trees in the newly developing colony on Achhenra- Kirawali Road. The

concerned forest personal reached at the spot and took cognizance of the incident and

found that about 01 Peepal Tree, 07 Neem Trees, 08 Chilbil Trees, 03 Ber Trees and

20 to 25 bushes of Prosopis, Chilbil and Kokat have been felled. ltnmediate legal

action was initiated by the concerned for forest employee and case has been registered

against accused in forest crime no-17/Kirawali /2024-25 under section-4 & 10 of the

U.P Tree Protection Act, 1976 and FIR no 0339 has been registered on dated

02.12.2024 in Police Station, Achhnera (Western Commissionerate, Agra).

Thorough search was conducted of the surrounding area, partial logs of

illegally felled trees were found at one place. Forest Range Officer was directed to

recover the following logs and to form a team to recover the missing logs. The

recovered logs were taken into custody.

In respect of F.I.R no 0339 registered on dated 02. 12.2024 against the accused

in Police Station, Achhnera, a Charge Sheet no A-288/24 dated 22.12.2024 has been

filed by the Police before the Hon’b le ACJM Court, Agra which is under process. A

copy of the report is attached as (Annexure-6).

Written statement was given by the peoples present at the inspection. Shri Gangddhar

Kushwaha S/o Shri Shiv Charan, resident ofDauretha, Kagarol, Agra informed that

no trees has been cut in the plotting area which is being developed by him. Shri

Nardev Singh S/o Shri Rusi Lal, Village Naupura, Achhnera, Agra informed that he

was present at the time of cutting of trees and Shri LaI Singh S/o Shri Teekam Singh

resident of Achhnera got the trees cut in gata no 951 (Mi) Village Achhnera Dehat9

Agra. Shri Pankaj S/o Shri Mohan Singh, resident ofAchhnera also informed that the

cutting of trees was done by Shri LaI Singh S/o Shri Teekam Singh. According to the

report of Lekhpal, Mauja-Achhnera Dehat, Tehsil-Kirawali dated 08.05.20259 in

relation to the incident of tree cutting, the land present at the site is Gata No-95 1 (Mi)9

Village-Achhnera Dehat, area 0.8330 hectare, whose khatauni is registered in the

name of Shri LaI Singh S/o Shri Teekam Singh and others. The report of the Lekhpal

is attached as (Annexu re-7).

7
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8. It is penlnent to mention here that the Hon’ble Supreme Court in Writ Petition (Civil)

No-13381/1984 (M.C Mehta V/s Union of India & Ors.) passed an order dt.

08.05.20 15 the relevant part of the order is as follows: -

PD the Chairman, TTZ Authority (Divisional Commissioner, Agra is the ex-offlciai

Chairman) will taken effective steps to ensure that no felling of trees within the areas

falling in TTZ takes place without fIrst obtaining permission of this Hon’ble Court.

9- RecentIY Hon’ble Supreme Chun in Writ Petition (Civil) No-13381/1984 (M.C
Mehta V/s Union of India & Ors.) i)assed an order on dated 1 1.02.2025 in the CEC

REPORT NO. 17 AND CEC REPORT NO. 34 OF 2024 IN CEC REPORT NO 17

which is as below:

CEC REPORT NO. 17 AND CEC REPORT NO. 34 OF 2024 IN CEC REPORT NO
/7

26' We have carefulIY peruse(i- the report and recommendatibns codtained therein

As regards the $rst recommendation in paragraph 28, there is no digculty in

accepting the same and we accept the same. We are informed that the module

prepared bY the CEC is already functional. We accept the second recommendation

Det'=il' o.f i““ta"'es Q/ iUeg„I felling in TTZ areas tom 2015-2024 h'~, b„„

incorporated in Annexure R- 1. To begin with, in the cases in which there is an illegal

:fellibg of 100 or more trees, the TTZ wilt issue notice to the persons responsible for

illegal felling of trees and call upon them to show cause why penalty as indicated in

paragraph 16 of this report should not be imposed. After giving them an opportunity

ofbeing heard, penalty shall be imposed in terms of paragraph 16 of the report. In

the event anY of the persons on whim penalty is imposed have any grievancet they

are free to DIe application/s before this Court . After completion ofexercise as regards

the cases where more than 100 trees are involved, the TTZ win take up the cases

where illegal cutting qf 50 or 100 is involved and follow the same procedure. We are

conscious of the .fact that this process will take time. However, the TTZ will have to

comply with the directions at the earliest. The TTZ win DIe Drst compliance report
regarding compliance with this direction by end of March, 2025 which will be

considered on immediately next date. (Annexure_8).

4
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In compliance of the above direction presently the matters related with

illegal felling of trees in TTZ area are being heard by Taj Trapezium Zone Pollution

(Prevention and control) Authority.

Remedial Action

As the Remedial measures it is suggested by Sub Divisional Forest Officer,

Department of Forest, Agra that as per the Central Empowered Committee

recommendations:

(b) For illegal felling of private trees of restricted species by any person and

exempted species by any person other than farmer Rs. 10000 (Rs. Ten Thousand

only) per tree may be recovered by the Divisional Forest Officer as compounding

fees) timber maY be seized in favor of department and amount for block plantation

of trees ten times the number of trees illegally felled with 05 years maintenance be

deposited with Forest Department.

On the above recommendation of CEC, the penalty of rupees 19XIO)000=

Rs. 1 ,90,000/- for illegally felling of 1 9 trees to be deposited to forest department and

an amount of rupees 3,80,000 to be deposited to forest department who will carry out

plantation of 19XIO= 190 trees and five years maintenance on a suitable land

(An nexure-9).

The Joint Feport is being submitted for your kind perusal and necessary action.

la
Assistant Scientific Officer,

U.P Pollution Control Board.
Agra

Range Forest Officer
Kirawali, Agra

&

Sub Divisional Forest Officer.
Department of Forest,

Agra

Additional District Magistrate
(Namami Gange), Agra
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#fb?wT 8 am ftqt© 27.03.2025 iHt qTfta aTt?T + qx+Ta.if7r Pmr,t +–
''5. In view of the environmental questions involved in the case we consider it

necessary to have response of (1) State of Uttar Pradesh9 Principal Secretaryl

Depanlnent of Forest, Environment and Climate Change9 Government of Uttar
Pradesh, (2) District Magistrate, Agra, (3) District Forest Officer1 Agra, and (4) Uttar

Pradesh Pollution Control Board (UPPCB) through its Member Secretary! who are
impleaded as respondents no. I to 4. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondents no. 1 to 4

requiring them to nIe their reply/response within one month.
6. In view of the averments made in the application, we also consider it

appropriate that a Joint Committee be constituted to verify the factual position and

suggest appropriate remedial action. Accordingly, we constitute a Joint Committee
coluprising of officers duly nominated by the Member Secretaryb Uttar Pradesh

Pollution Control Board, District Magistrate, Agra and District Forest Officer. Agra
and direct the same to meet within two weeks, undertake visits to the site. look into

the grievances of the applicant, associate the applicant and representative of lhc
concerned project proponent, verify the factual position and suggest appropriate
remedial action. UPPCB will be the nodal agency for coordination and compliance.

7. Report of the Joint Committee may be filed by UPPCB within one month.

8. I'ist for further consideration on 14.05.2025

9. A copy of this order. along with a copy of the application alld documents
attached with the same, be forwarded to the Member Secretdry9 Uttar Pradesh

Pollution Control Board, District Magistrate, Agra and District Forest Officer, Agra
by e-mail for requisite compliance.”
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f

(

dt dtT a mgm/ycgt LI!

fhtfo 02,12.2024 ot Gm+U–fbtTqeft ,mf 'IT{ vat qt fhBftIa dt aT vfl qq

f+ihT trIeNt q +d nr 31hr mm th vqq + SWT mn dI wag $ wqfXla gq afWft

mtr #M Vt giant val ©r dRm fim Tt qcaHera qt gnr fb Q1 la dbIR 07 qa Hh. 08

qa wr# mb). 03 leT it aea o d 1 @ra wf 8 gttftfqa, qm+t q dhl)Te aTf} WWT 20

:&25aWt@ru€q €arelwqfha qq @{fam a@rafhwTlwfBfh +Bha @nTa

€v aMt th faw dqlaqkp fhtf=n 02.12.2024 tnt qq awrq dWI 17/fhtKr,&/2024–25

Ward gNr 4 q 10 TOgO IH +teM Hnf+W, 1976 WtT fbu TTTT (tI-dIdO 1) nTH a
•

:mgf+m aMt a firm WWT SIUgVT (gMt cbn grid, 31nWT) + y%03n{03{no do t)339

fhiM 02.12.2024 +ibN ©Wjt ITa (tf,nn,–2) 1

gwra y©Wr dt v-m al WInN ,n afhhTO, 31RRT + atT,B ,TaI aq 9,iT,th

=mfhBr&, aHn gTa Wqf+la ta ##6 a vr=1 'hE nr teletIll fqOewr %,IT TTVTI ROam 8

atm qr& T+ 31Bq nq e qTfR,i led .FT %rPI fR,qq,T &_
qFOHO

1.

2.

3.

4.
5.

6.

7.
8.

9.
10.

11.

12.

13.

14,
15.

16.

17.
18.

19.
20.

dB m
55

67
98
108

100

99
93

280

93

75
54

125

85

88

118
67
145

130

116

m

m
ra

It
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M&Pr 8 atTq ann–qm HEFT ddT?t nd qt M HRa qa nr arRIO T®r©

RO iWa qt qTqT,TqTI ThR VV Mr cm afhTa diVe y©r© $twrqq nvq Vi dh TTfaa

at eh $ tt,n d,tTvB ,bV ,TT,lq nI,TB ,A gvmq od }a f+ffiT,r fim -rw I amg + =hB qt
fM 3TfRT+ w,TB qR ,d d tIll.In (tI-dIr,t,–3) bIn cw HMg T©r© tA wHI 31fitv©r + a

fIm -rTF tI

{t8 ,hq $ Mr cm 31%hTf fhm,it HIT 3wra nmr -rw fb Um Van fBqf=F

Of,12.2024 dt VTfa + Tft i fad aPU'ki gTa MihwhT q4em tB :Md + M aTi + am

iwm Blah di are@ vaqrq+dwq fDa in tlwqfNa dta mT+ gm qeq + dMa
31$1gd,1 JjUN $ ftq,a WI&#cn 02.12.2024 dt qq WHIg darT 17/fbvTqd/2024–25 anfa
mtr 4 q IO aOVO qH WWI afbfhrq. 1976 @nT ma Eq fhmIan fBfhH OT=RITa dt TT{ I

a$}qdwwi vr fhrwT fBi v©H }:–*

1, araRf8 B34a©q ME nRra 3rD+TI

2. My1 af qUI3 gt dId no nr©r ,Ilan ii atlad

3.©r©rlggteft6i fqovrmaraqrw 3MT
4. T+mv f& qHqT8 su gt ftTtmq fqo–etta, annek

5. gust ftis v gt sami fRo gjTa?i are. Gm+a

6. I$qB$q+!34v+M§Rqra Tg RNrqa

•

WT=1 B @a aMt a faW wqfRIa qm au& (qf9tnit Only lgc

aFm) + W{ +,ghZ(T ,hUa TTa Bm$ $TH gRT

aT+y =n tfaIT q:288/24 fhTf@ 22.12.2024 q8 gro -,4141,iq a nwa Md R,qT „IT

!'rT i Mmm–4) at yfhiHfbt } I

!raLF.b
vrqrh® dT%RVqTTT

31mTr la

Com.3/courtcase/letter.29/268
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N.C.R.B (vv.Ht.XII.it)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

WH War fM
(gTr 173 a TV TV TV & aTa)

I' District/Unit (naT/gaT{):

qRd dil ( BfRQatZ: 3TPTT)

FIR N,. (g.qR. f.): 0339

p.s. (vlaD: audIT Year (d): 2024

Date and Time of FIR (g.qR. #1 Raf+

aT MT): 02/12/2024 21:18 dt

•2' (;;)
1

Acts (attHHlx) Sections (WTT(f))

T aT #Qr IIT#NI IN
LId,jIg a# # gMt HT

TiTHur 3nnq+1 1976

T aT qaQT ©THbT va

qd,{IcI a+ + qa %r

li{HUT aREjyN 1976

10

2 4

3. (a) Occurrence of offence (3FRTVlhVZaT):

e 1 Day (M): TOTian Date from (RTIH f):
02/12/2024

Date To (MTV

aH): 02/12/2024

Time Period (WM

mM):
Time From (Wm t):

oo,oo qa
Time To (WTT

aH), 14,30 Ra

(b)

(C)

Information received at P.S. (tITiTT

ad Wr VFa $):
General Diary Reference

(+aarHTI fat):

Date (ftatH):

02/1 2/2024

Time (WR):

21:18 Rd

Entry No. (qnM
+): 051

Date and Time

(bTta aT
Tm):
02/12/2024

21,18 Rd

4.

1
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N.C.R.B (VT.Ht.3Tn.dt)

Type of Information (WaT HT mR): mMa

Place of Occurrence (VZ;TTHTBl):

1. (a) Direction and distance from P.S. (gTHT t qt aT

@n), aMT, 02 fh. Ht.

(b) Address (VaT): 7T7TTtR

(c) in case, outside the limit of this Police Station, then
vial TftHT iT Tr$T t at =ITaT Hr aT'T):

5.

Beat,No. (aT

nqTaTF 4th&dt
O

Name of P.S. (qR

•

6.

District (State) (naT (UaV)):

Complainant / Informant (fltHRraHat

(a) Name (aTR): el Tta gTN aOa

(b) Father's/Husband's Name (fqaTNfR HT aTR):

(C) Date/Year of Birth (inn fan / (d) Nationality (THOm): HRa

d), 1984

(e) UID No. eW#

(f) Passport No. (gTnBt f.):

• Date of Issue (aTt HO gt BatH): Place of Issue (aT+ HO HT Pnv):

(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving

License, PAN) (WITH neWT (aRrB mg IXtTKTITT HTf 'qRFOt, q?IT#

f., §T§fl7r aTSdv, tta HT§))

S. No.

(A. T.)
ID Type (TOUR qT IFr

miT)
ID Number (q6HBT IRgqD

(h) Occupation (aTaaTq):

(i) Address (VaT):

2
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N.C.R.B (gz.Ht.xn.dt)

S.No.

(r. T.)

1

Address Type (tm

HI UFR)

dJ+IId var

Address (gal)

fiqTadt ia 3T;rtF , MagI, qf+1a

(HfRqatz 3T;rT), 38t eql 8Tna
2 Terra var

(%fRqiqe 38{ q&Qr

(J) Phone number (gWR t.): Mobile (nIH f.): 91-84330XXXXX

7• Details of known / suspected / unknown accused with full particulars (aTa /

e :tfNr / 3rHra 31f3RITa HI it fBzwr wfM nIT):

Accused More Than (RaTa HTMI TH + aRIZ d d +lgBT): 0

S• No' Name (aTR)
(n T.)

Alias

(3qRIH)
Relatlve's Present Address(MTR

Name (Rq8zK mT)
IFr TnT)

8. Reasons for delay in reporting by the complainant / informant (flIHTqaHat /

TTRrHd mrT ROt &t + R+ HTl+ + HIM):
4+

89
Particulars of properties of interest (+zfRla MdR Mr fBzwT):

S. No.

(F. T.)

Propertty Category

(Wgn
Property Type

(THR +

Description

(BTW)
Value(in

Rs/-) (W

(T +))MR) gmT)

IO' Total value of property (in Rs/-) (Wgn HT BH pr(T +)):

11. Inquest Report / U.D. case No., if any (W aMT fM / qa.WWT +; qR

#{ d):
S. No.

(F. T.)
UIDB Number (Bae mM T.)

3
/i
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N.C.R.B (va.Ht.m.it)

12. First Information contents (WH WaT azT):

a%m dF+t fM aT# ...... eaT A UTaTtVH Tidal 313+IT fBvv-muiR%

tEnT fm id Tidal ,Hra fhTtq 2/12/2024 qi WWF 2.30 aa MR
q+qFaqvHr8;3TTtITI qt3Ti58rTf%tTadt aTf aTi get qt Oder gET aT

wm #7htHqQTaw ax dR dfMI Res %Tt aT+iRq©zr qt ;MTVI
3N+6HITF ardfMaaHTqa aaf8Hq+ar©dqv qM a hnf+ 1 q8

Mr ddT{ 225 ,mM qt gsr t v+ aIT + 7 q© 7+dT§ nHQT:

67,98,108,100,99,280 ,ma gma + 8 TH fRaa Q6 nt,IT{ HaQT:

93,75,54,125,85,88,118,67 ,m a21r & # 3 q8 mad;1 Qa d,IT{
145,130,116 ,m& w fM a21T d8 qT 0-1 Evra a=t & qIan+1 tIn+ 4
gjgiTC HTf& dR WWF 20-25 STM qi ar% fiTaT THr + d& qt WiN Hr

aFWt MFa T3naqaTthi a;3TtfqjHqHN6 Wma MtB& MITt dR 'T+

HTa gTa gaT aTa qT gaT vm f+ qT gH IT+r 3b CITI ,/, ,nFl fRaTItt

8U,IT adm, %rHr ,/, dH fR. ZTIBr aTMaTV ,nrR f# ,I, aqTTI f# KO

31{5aTT , 7t7TTUR f8F qQTaTF s/o f8aERa qQTaTT fR, WTB Mar qTHT

aNTe,r , ©FTF RF ,;,qdTaH fRO HtA arE , a{% :# gO s/oR+

nT R. 7ISr %{Taa + gRT eg Hrt TFt i TIdal qT &T T.T.Z &T &
3r,–Md ;iTaT } faM wro HERI fqlql,Iq dR RaT NETrfP + qa mr

t„,A „, g„M d& W,Te dk IT+ t :# FF. wdFLH MrTrNT db 314xraaf i

I MaT 30qo UPhT qH aRIMIH 1976 dR grT 4 a IO iT 3RH;tfT

3Tq{TEr MIT IRlr i 3Ta: 3Tf8}zi7T EMIRpcT gTa dB Vr q+ fhTtql 2/12/2024

Faa MR gad qT2#'1# qr8ad?Tgal©%f%U3dt ta
,+.84330xx;xxaz- i Hro 2012 Mr fW yHlmd 8tar g fb aM

#F ,Tq,,T qT,a a qT,a a gIRIa 3Tf5RhT da da Ht MHRa q+ 3ifba
BIT{ Tra I

e

e

13. Action taken: Since the above information reveals commission of offence(s)
u/s as mentioned at Item No. 2.

(a 7,a ,„+,M , WF 3qO#, aT:mt + var THai } @; WWI HO
Hr aOn R& f. 2 + Faqa Un & aTa t.):

(1)
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N.C.R.B (VR.dt.3in.it)

Registered the case and took up the investigation (gmT & MTr WT

3ITatv+fRVfMn nIT): / or(VT)

(2) Directed (Name of I.O.) (atV anHTt HT Rank (%): NHbeTH/

FIX): RAGHVENDRA Singh 3TW fRft©n

No. ( f.): to take up the Investigation (a atv W+ VTR +

d+ +: fRI! Btw MIT -rw) or (VD

(3) Refused investigation due to (atv + fm):

$TT fUn VD

or (+ HTWT

(4) Transferred to P.S. (€TiTT): District (f+aT):

on point of jurisdiction (a ©qTRlqiTT i, Hrwr FFatatta).
F.I.R. read over to the complainant / informant, admitted to be correctly

recorded and a copy given to the complainant /informant, free of cost.

(f+aNda,# / Want# qi wfRIR qq HI SaT{ 7T=ft, dt g:# !{
Hrzr 3l{vrqf$ftfaqr@fITnTqa%d rd at mIt)F

R.O.A.C. (xn.3it.v.dt.)

Signature of Officer’in charge,

Police Station (WTHT WITt +

FTaTHT)

14. Signature / Thumb impression
of the complainant / informant

Name (aTR): PS ACHHNERA
COMMISSIONERATE AGRA

(nIaNdad / Wand +
HaTH1 /3t7k8 vr fRqnz)

Rank (%): I (Inspector)

No. (T.): 9454402724

15. Date and time of dispatch to the court (XqTHff +

MT):

+wrqhRHtH HT

5
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no ITdkr sRa 3rfb©wr, q{ fIaft 8 vq8 zifha dtoqo
wm mn a8fhn vqrq 30go vrw q aq a wqRr + 1

!wb(202L$

no Nmaq nr ar& ftqh 27.03.2025

aRkFaf8wmtfq$+a3rTtw@rvfwfrwr aV+ vr nW ntl g?qTTaycnvqe at amin, awfta fhVT=dt fOeiT 3rEm tB wwf,i ged $ altI was d twqM,i el aqa

your + grafrdr daRT 03 (District Forest omcer, Agra ) dtaR + dVR/WW tH a

fReT Tram qT{ {fT a3aU a vrru ificr } fb WTf Tro qlqldq + fM aftH f=rfb

14.05.2025 :a lq Md aqTg/WW qTM,T and- SX TUT,T ,A dv a mTa eva @+
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ITEM NO . 49 COURT NO . 4 SECTION PIL-W

S .UP REME COURT OF INDIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s) . 13381/1984

M.C. MEHTA Petitioner ( s)

VERSUS

UNION OF INDIA & ORS. Respondent ( s )

[TO BE TAKEN UP AT 3.00 P.M. ]
(1) IA NO. 99054 AND 99055/2024 (APPLUS.
EXEMPTION FROM FILING 0. T. ON B/0 UPSIDA)

FOR PERMISSION AND

(2) IA NO. 28613, 28614 AND 172340/2024 (APPLNS. FOR IMPLEADMENT,PERMISSIONS AND ADD. DOCUMENTS ON B/O NATIONAL HIGHWAY AUTHORITY OF

INDIA )

(3) IA NO. 31946/2024 (APPLN. FOR PERMISSION ON B/0 OF NORTH
CENTRAL RAILWAY, AGRA)

(4) IA NOS. 171142/2019 AND 74770, 74771/2024 (APPLNS. FOR
DIRECTIONS, PERMISSION TO FILE REJOINDER AND EXEMPTION FOR 0. T. ON

B/0 AGRA DEVELOPMENT FOUNDATION)

(5) IA NO. r76773/2024 (APPLN. FOR INTERVENTION ON B/O UTTAR
PRADESH JAL NIGAM)

(6) IA NO. 64225/2022 (APPLN. FOR CLARIFICATION ON BEHALF OF ARUNKR. GUPTA)

(7) IA NOS. 20616, 206r7/2020 (APPLNS. FOR INTERVENTION AND
DIRECTIONS ON BEHALF OF ARUN KR. GUPTA) AND I. A. NO. 22551 OF 2025
(APPLN. FOR MODIFICATION)

(8) IA NO. 376/2003 AND 389/2001 (APPLNS. FOR DIRECTIONS FILED BY
AMICUS CURIAE)

(9) IA NOS. 387/2000 (APPLN. FOR DIRECTIONS FILED BY AMICUS CURIAE)
(10) IA NOS. 478 AND 479/2008 (APPLNS. FOR DIRECTIONS FILED BY
PETITIONER- IN - PERSON )

(11) IA NOS. 281016, 281017 AND 281019 OF 2024 (APPLNS FOR
INTERVENTION, DIRECTIONS AND O. T. ON BEHALF OF SUPER 6LASS WORK)

w*4gd?')“CEC REPORT NO. 17 AND CEC REPORT NO. 34 OF 2024 IN CEC REPORT
m+’My?hr 7
Data: 20H42.14

; 1::1!?s:1[i1:? LJr

1
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(13) IA NO. 108684/2023 (APPLN. FOR DIRECTIONS ON BEHALF OF GOVT.
OF U.P. )

(14) IA NO. 116768/2018 (APPLN. FOR DIRECTION ON B/0 GANGA GLASS
INDUSTRIES AND ORS . )

(15) IA NO. 237739 AND 237765/2024
DIRECTIONS ON B/0 RAM AUTAR)

(APPLN . FOR IMPLEADMENT AND

(16) IA D NO. 262456 AND 262458/2024 (APPLN. FOR INTERVENTION AND

O. T. EXEMTrON ON B/O DR. SHARD GUPTA)

(17) IA NO. 259776 AND 270r96/2024 (APPLNS. FOR DIRECTION AND

EXEMPTION FROM FILING O. T. ON B/O SAROJINI NAIDU MEDICAL COLLEGE)

(18) IA NO.72045, 72048 AND 72049 OF 2024 (APPLN. FOR IMPLEADMENT,
PERMISSION TO FELL TREES AND 0. T. )

"ONLY" IN W.P. (C) NO. 13381/1984 ARE LISTED. “ONLY” NAMES OF THE
FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE LIST.
PETITIONER-IN-PERSON MR. A.D.N. RAO, SR. ADVOCATE ( A.C. ) MR. AMRISH
KUMAR, MR. M.K. MARORIA, MR. G.S. MAKKER, MR. VIJAY PANJWANI, MR.
ANKIT GOEL, KAMLENDRA MISHRA, ADVOCATES (1) MR. SHISHIR DESHPANDE,
(2) M. V. KINI AND ASSOCIATES, (3) MR. AMRISH KUMAR, (4) MR.
E. C. AGRAWALA, MR. N. VISAKAMURTHY, MR. PUSHKAR SHARMA, (5) MR.
PUSHKAR SHARMA (6) MR. RAJKUMARI BANJU, MR. PRAVEEN SWARUP, (7) MS.
RAJ KUMARI BAN JU, MR. SATYA RAM SHARMA, MR. PRASHANT, MR. PRAVEEN
SWARUP, MS. SHWETA SHARMA, MR. SHANTANU BANSAL, MR. SUDEEP KUMAR,
(11) MS. ANJU THOMAS, (12) MR. KAMLENDRA MISHRA, MR. SAURABH
MISRA, MR. M.K. MARORIA, MR. GUNTRUR PRAMOD KUMAR, MR. CHITRANSHUL
A. SINHA MR. VIVEK NARAYAN SHARMA, MR. PUSHKAR SHARMA, M. V. KINI
AND ASSOCIATES, MR. L.R. SINGH MS. RAJ KUMARI BAN JU M/S. MEHARIA
AND COMPANY (13) MR. MANOJ K. MISHRA, (14) MS. SUPRIYA
JUNEJA, MR. N. L. GANAPATHI, (15) MR. AJIT SHARMA, (16)MR. ANSUL
GUPTA, (17) MR. KAMLENDRA MISHRA, (18) MR. RACHIT MITTAL,
ANKIT GOEL

Date : 11-02-2025 This petition was called on for hearing today.

CORAM
HONIBLE MR. JUSTICE ABHAY S. OKA

HON'BLE MR. JUSTICE UJJAL BHUYAN

Mr . A.D.N. Rao,Sr . Adv. (Amicus Curiae)
Mr . Siddhartha Chowdhury, Adv.
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For the parties :
Mrs . Aishwarya Bhati, A.S.G.
Ms . Ruchi Kohli,Sr . Adv.
Mr. Shivika Mehra, Adv.
Mr. Adit Khorana, Adv.
Mr. Sarthak Karol, Adv.
Mr. T.S Sabarish, Adv.
Mr . Amrish Kumar, AOR
MS. Aastha Singh, Adv.
Ms . Rajeshwari Shankar, Adv.
Mr . Sarthak Karol, Adv.
Mr. Shreekant Neelappa Terdal, AOR
Mr. Aaditya Dixit, Adv.
Mr. Kartikeya Asthana, Adv.
Mr. Gaurang Bhushan, Adv.
Dr. N. Visakamurthy, AOR

Mr . Mukesh Kumar Maroria, AOR
Mr. Jagdish Chandra Solanki, Adv.

Ms. Aishwarya Bhati, A.S.G.
Mr. Rajeev Kumar Dubey, Adv.
Mr. Ashiwan Mishra, Adv.
Mr. Kamlendra Mishra, AOR

Ms. Aishwarya Bhati, A.S.G.
MS. Neetica Sharma, Adv.
Ms . Saloni Jagga, Adv.
Mr . Tavinder Sidhu, Adv.
For M/S. M. V. Kini & Associates, AOR

Mr. A N S Nadkarni, Sr. Adv.
Ms. Shweta Sharma, AOR

Mr. Diggaj Pathak, Adv.
Ms . Vaibhavi Pathak, Adv.

Mr. A N S Nadkarni, Sr . Adv.
Ms. Ruchira Gupta, Adv.
Mr. Shishir Deshpande, AOR
Ms. Pooja Tripathi, Adv.
Mr. Amit Kumar, Adv.
Mr . Abhishek Verma, Adv.

MS. Garima Prashad, Sr. Adv. , A. A.G.
Mr. Ankit Goel, AOR
Mr. Harshit Singhal, Adv.

Ms. Garima Prashad, Sr. A. A.G.
Mr. Sudeep Kumar, AOR
Mr . Divyanshu Sahay, Adv.
Ms. Manisha, Adv.
MS . Rupali, Adv.
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Mr . Gopal Sankarnarayanan,Sr . Adv .
Mr . Nipun Saxena, Adv.
Ms. Anju Thomas, AOR
MS. Muskan Surana, Adv.
Mr . Tushar Srivastava, Adv.
Mr . Saurav Joon, Adv.
Ms . Mehreen Garg, Adv.
Ms. Aadya Pandey, Adv.
MS . Trisha Chandran, Adv .
Ms. Tanya Srivastava, Adv.

Ms. Aparna Bhat, Sr. Adv.
Ms. Rajkumari Banju, AOR
Ms. Karishma Maria, Adv.

Mr . Ajay Agarwal,AAG
Mr . Pushkar Sharma, AOR

Ms . Nagma Bee, Adv.
Mr . Prabhakar Singh, Adv .Mr. Jyoti, Adv.

Mr . Arjun Nanda, AOR

Mr. Sarthak Chaturvedi, Adv.
Mr . Rahul Kumar. Adv.
Ms. Pritee Singh, Adv.
MS. Dimple Sirohi, Adv.

Mr. S. Wasim A. Qadri, Sr . Adv.
Mr . Lakshmi Raman Singh, AOR
Mr . Tamim Qadri, Adv.
Mr. Saeed Qadri, Adv.

Mr. Saahil Gupta, Adv.

Mr. Pinaki Misra, Sr . Adv.
Mr. Sumeer Sodhi. AOR

Mr . Vaibhav Maheshwari, Adv.
Mr. Solanki Das, Adv.
Mr. Nikhil Avana, Adv.
Mr . Gagan Jaglan, Adv.

Mrs. Meenakshi Arora, Sr. Adv.
Mr. Ardhendumauli, Sr. Adv.
Mr . Vivek Pathak, Adv.
Mr. Abhay Gupta, Adv.
Mr. Shashank Singh, Adv.
Ms. Ashu Tomar, Adv.
Mr . Praveen Swarup, AOR

Mr . Nishit Agrawal, AOR
. Ms. Kanishka Mittal, Adv.
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C:handKishan Jain,Mr
Mr. Ashwini Kumar, Adv.
Mr. Rajesh Kumar, Adv.
Mr. E. C. Agrawala, AOR

Petitioner - in - person

Applicant - in - person

Mr . Atishi Dipankar, AOR

Mr . Ankur Prakash, AOR

Mr. Gurmeet Singh Makker, AOR

Mr . Ajit Sharma, AOR
Mr . Kanchan Kumar, Adv.

Mr . Ravinder Sungh, Adv.
Mr . Bijender Singh Gautam, Adv.

Mrs. Rachana Joshi Issar, AOR

Mr. Krishna Kumar, Adv.
Ms . Nandani Gupta, Adv.
Dr. Mrs. Vipin Gupta, AOR

Mr . Prashant Kumar, AOR

Mr. Rajiv Tyagi, AOR

Mr. Ajay K. Agrawal, AOR

Mr. Shiv Prakash Pandey, AOR

Mr. Sudhir Kulshreshtha, AOR

Mr. P. K. Manohar, AOR

Mr. Pradeep Misra, AOR
Mr. Daleep Dhyani, Adv.

Mr. P. Parmeswaran, AOR

Mr . P. Narasimhan, AOR

M/S. Manoj Swarup And Co. , AOR

For M/S. Lawyer S Knit & Co, AOR

Adv

Mr . Badri Prasad Singh, AOR
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Dr . Sumant Bharadwaj, Adv.
Mr . Vedant Bharadwaj , Adv.
MS . Mridula Ray Bharadwaj , AOR
Mr. D.M.Sharma, Adv.

M/S. Meharia & Company, AOR

Mr. Jogy Scaria, AOR

Mr. Guntur Pramod Kumar, AOR

MS . Prerna Singh, Adv.
Mr . Dhruv Yadav, Adv.

Mr. Sudarshan Lamba, AOR

Mr . Adarsh Tripathi , AOR

Mr. Sunny Choudhary, AOR

Mr . Chitranshul A. Sinha, AOR

Mr. Saurabh Mishra, AOR
Mr . Shrimay Mishra, Adv.
Mr . Nirbhaya Shankar Tiwari, Adv.
Mr. Rakesh Chander, Adv.

Mr. Ashutosh Dubey, AOR

Mrs. Rajshri Dubey, Adv.
Mr. Abhishek Chauhan, Adv.
Mr . H. B. Dubey, Adv.
Mr . Amit P. Shahi, Adv.
Mr . Amit Kumar, Adv.
Mr. Rahul Sethi, Adv.
Mr. Shashi Bhushan Nagar, Adv.
Mr. Manish Dhingra, Adv.
Mrs. Sona Khan, Adv.

Mr . Sumant Akram Khan, Adv.
Mr . Rajendra Anbhule, Adv.

Mr. Ankur Prakash, AOR

MS. Rupali Panwar, Adv.
Mr . Vivek Kumar Singh, Adv.
Mr . U M Tripathi, Adv.
Mr. Shubham Gupta, Adv.
Mr. Vishal Arun Mishra, AOR

Mr. Gaurav Goel, AOR

M/S. GsI Chambers, AOR
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Mr. Vivek Narayan Sharma, AOR
MS . Shruti Priya Mishra, Adv.
Ms . Mahima Bhardwaj Kaluch, Adv.
Mr. Rajeev Kumar Jha, Adv.
Mrs. Mukteshwari Shukla, Adv.

Mr. Gaurav Agrawal, AOR

Mr. Gaurav Goel, AOR

Dr. Rajeev Sharma, AOR

Mr . Arvind Kumar Sharma, AOR

Mr . Saksham Maheshwari , AOR

Mr. Shantanu Krishna, AOR
Mr . Ankit Mishra, Adv.
Mr . Alok Kumar, Adv.

Mr . Sanjeev Kumar Choudhary, Adv.
Ms. Shraddha Choudhary, Adv.
Mr . Seshatalpa Sai Bandaru, AOR

Mr . Gaurav Dhingra, AOR
Mr. Vikrant Yadav, Adv.

Mr . Abhinav Agrawal, AOR

Mr . Abhijit Banerjee, AOR

Mr. Prashant, AOR

Mr. Sanjay Upadhyay, Sr. Adv.
Ms. Mayuri Raghuvanshi, AOR
Mr. Shubham Upadhyay, Adv.
Ms. Mansi Bachani, Adv.

Ms. Saroj Tripathi, AOR

Mr. Manoj K. Mishra, AOR
Mr. Bheem Pratap Singh, Adv.
Ms. Rajshree Rai, Adv.
Mr. Vinay Rai, Adv.
Ms. Pooja Agarwal, Adv.
Ms . Madhulika, Adv.
Ms. Vuzmal Nehru, Adv.
Mr . Anand Kumar Rai, Adv.

Mr . Abhinav Shrivastava, AOR
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Mr . Syed Abdul Haseeb, AOR

Mr. Anshul Gupta, AOR
Ms. Kirti Dua, Adv.
Mr. Shut>ham Kaushik. Adv.
Mr. Rishabh Darira. Adv.
Mr . Ravi Shandilkar, Adv.
Mr . Aditya Tainguriya, Adv.

Mr . Sanjay Upadhyay, Sr. Adv.
Mr. Satya Kam Sharma, AOR

Mr. Akshay Dev, Adv.
Mr. Mansi Bachani, Adv.
Ms. Gitanjali Sanyal, Adv.
Mr. Shubham Upadhyay, Adv.
Mr . Rishabh Rana. Adv.
Mr . Shobhit Dwivedi, Adv.

Mr. Abhishek Chaudhary, AOR

Mr. N. L. Ganapathi, AOR

Mr. Nischal Kumar Neeraj , AOR
Mr . Shalen Bhardwaj , Adv.
Mr . Virender Kumar, Adv.
Ms . Garima Kumar, Adv.Ms. Lakshmi, Adv.

Ms. Banisha Verma, Adv.

Mr. Anurag Kishore, AOR

Mr . Rachit Mittal, AOR
Mr . Anup Kumar, Adv.
Mr. Parish Mishra, Adv.
Mr. Kanishk Raj , Adv.
Mr. Adarsh Srivastava, Adv.
Mr. Abhishek Sinha, Adv.

Mr. Zoheb Hossain, AOR

Mr. Gurmeet Singh Makker, AOR

Mr . Arvind Gupta, AOR

Mr . Kavin Gulati,Sr . Adv.
Mr. Shantanu Bansal, AOR
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UPON hearing the counsel the Court made the fo11owing
ORDER

IA NO. 99054 AND 9,9055/2024 (APPLNS. FOR PERMISSION AND
EXEMPTION FROM FILING O. T. ON B/O UPSIDA)

1. The Central Empowered Committee (CEC) has sought

time of six weeks to submit a report .

2. We grant time tO the CEC till 21;t March, 2025 tO

submit a report . The report will be considered as and

when the case is listed after 21;t March, 2025.

IA NO. 28613, 28614 AND 172340/2024 (APPLNS. FOR
IMPLEADMENT, ' PERMISSIONS AND ADDL. DOCUMENTS ON B/0
NATIONAL HIGHWAY AUTHORITY OF INDIA)

3. In terms of the earlier order of this Court, Report

No. 1 of 2025 dated 21=t January, 2025 has been submitted

by the CEC. In the application, a prayer was made by the

applicant-National Highway Authority of India seeking

permission for felling of 805 trees in Taj Trapezium Zone

(TTZ) for development of six-lane (Greenfield) Access_

Controlled National Highway between Agra and Gwalior.

4. This is one more instance of several such instances

which we have noticed. The public authorities seek

permission to fell large number of trees, though actual

felling of so many trees is not required. Practicallyr

in case of every application made in Taj Trapezium area

as well as in Delhi ( in other Public Interest

Litigation), we have noticed this tendency. Therefore, a
direction was issued to the CEC to cause site visit to be

made and to .verify whether felling of so many trees is

9
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really required . It is the constitutional duty of all
public authorities to save and protect as many trees as

possible. Therefore, when applications are made seeking

permission for felling of trees, the public authorities

have to be very meticulous and they should not apply for

felling of more trees than necessary. Paragraph 7 of the

report contains recommendations of the CEC where the CEC

has recommended to grant permission for felling of 650

trees and translocation of 109 trees standing on the road

side and falling in the TTZ subject to various conditions

such as undertaking compensatory afforestation with

indigenous species by planting 9000 trees of indigenous

species on already identified non-forest land at the cost

of the applicant -NHAI .

5. The learned Additional Solicitor General appearing

for the applicant-NHAI fairly states that the conditions

in paragraph 7 are acceptable to the authority.

6. In large number of cases, we have noticed that if
permission to fell trees is granted before the

compensatory afforestation is made, the order regarding

compensatory afforestation is not implemented in its true

letter and spirit . Therefore, in real sense, the loss to
the environment is not compensated .

7 . Therefore, we direct the applicant-NHAI to first

comply with condition (a) incorporated in paragraph 7 and

file an affidavit to that effect and a copy of which

shall be supplied by the applicant to the CEC. The CEC

10
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will examine the compliance and submit a report to this

Court. Actual tree felling and translocation of trees

will be permitted by this Court only after this Court is

satisfied that a substantial compliance with the

condition in clause (a) of paragraph 7 has been made.

8. The applications will remain pending only for that

purpose .

IA ,NO. 3r946/2024 (APPLN. FOR PERMISSION ON B/O OF NORTH
CENTRAL RAILWAY, AGRA)

9 . The Central Empowered Committee (CEC) has sought

time of six weeks to submit a report .

10. We grant time tO the CEC till 21=t March, 2025 tO

submit a report . The report will be considered as and

when the case is listed after 21=t March, 2025.

IA NOS. 171142/201,9 AND 74770, 74771/2024 (APPLNS. FOR
DIRECTIONS, PERMISSION TO FILE REJO
FOR O. T. ON B/O AGRA DEVELOPM
11. After having perused this Court's order dated 25th

November, 2024 and the affidavits dated 20th January, 2025

and 22"d January, 2025, we find that there is no

compliance made with the aforesaid order dated 25th

November, 2024.

12. A serious issue of removal of silt, sludge and

garbage UPto 5 to 6 meters in river Yamuna has been

raised and after considering the report of the Indian

Institute of Technology ( IIT ) , Roor keel ut tarakhand

directions were issued on 25th November/ 2024 .
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13. Place these applications on 18th March, 2025 at 3.00

P. In

14. The Managing Director of the Uttar Pradesh JaI

Nigam (UPJN) shall remain present before the Court on the

next date through video conferencing. One week before

the next date, he will file his personal affidavit

reporting compliance with this Court's order dated 25th

November, 2024. If according to the case of the UPJN,

assistance of any other authority is required to comply

with the order dated 25th November, 2024, we permit the

UPJN to file an application and seek an appropriate

direction in that behalf .

IA NO. r76773/2024 (APPLN. FOR INTERVENTION ON B/O UTTAR
PRADESH JAL NIGAM)

15. List on 18th March, 2025 at 3.00 p.m.

IA NO. 64225,/2022 (APPLN. FOR CLARIFICATION ON BEHALF OFARUN KR. GUPTA)

16 . By letter dated 22-d January, 2025, the National

Environmental Engineering Research Institute (NEERI) has

sought time of three months to submit a report .

17. We accordingly grant time of three months from 22'"'

January, 2025. The NEERI be informed accordingly.

18 . Our attention is invited to this Court's order

dated 25th November, 2024 passed on this application and,

in particular, what is directed in paragraph 18. If the

TTZ has not ' complied with the said order, they shall

comply with the same within a period of three weeks from

today .
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19. This application shall be listed on 18th March, 2025

for considering compliance with the order dated 25th

November, 2024.

IA NPS. 206r6, 206r7/2020 (APPLNS. FOR INTERVENTION
DIRECTIONS ON BEHALF OF ARUN
22551 OF 2025 (APPLN. FOR MODIFICATION)

20. Implementation/compliance with this Court's order

dated 14th October, 2024 will have to be examined which

shall be done on 18th March, 2025 at 3.00 p.m.

21 . These applications have been filed seeking

permission for permitting setting up of Micro/ Small and

Medium indus.tries . Even these applications shall be

considered on 18th March, 2025 at 3.00 p.m.

IA NO. 376/2003 AND 389/200r (APPLNS. FOR DIRECTIONS
FILED BY AMICUS CURIAE)
IA NOS. 387/2000 {APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE )
IA NOS. 478 AND 479/2008 (APPLNS. FOR DIRECTIONS FILED BY
PETITIONER - IN - PERSON )

22' These applications shall be listed on 26th March,

2025 at 3.00 p.m.

23 - if counter/reply/affidavits are not filed as yetI

the same shall be filed one week before the next date.

No further time shall be granted .

IA NOS. 281016, 281017 AND 281019 OF 2024 (APPLNS FORINTERVENTION, DIRECTIONS AND 0.
GLASS WORK)

24. Copies of these applications be provided to the
V bV •

AND
10
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25. We grant time of eight weeks to the CEC to submit a
report containing its recommendations on these

applications. As soon as the report is received,

appropriate date will be fixed for hearing of these

applications .

CEC REPORT NO. 17 AND CEC REPORT NO. 34 OF 2024 IN CEC
REPORT NO. 17

26 . We have carefully perused the report and

recommendations contained therein. As regards the first

recommendation in paragraph 28, there is no difficulty in

accepting the same and we accept the same. We are

informed that the module prepared by the CEC is already

functional . We accept the second recommendation .

Details of instances of illegal felling in TTZ areas from

2015-2024 have been incorporated in Annexure R_1. To

begin with, in the cases in which there is an illegal

felling of lao or more trees, the TTZ will issue notice

to the persons responsible for illegal felling of trees

and call upon them to show cause why penalty as indicated

in paragraph 16 of this report should not be imposed.

After giving them an opportunity of being heard, penalty

shall be imposed in terms of paragraph 16 of the report.

In the event any of the persons on whom penalty is
imposed have any grievance, they are free to file

application/s before this Court . After completion of

exercise as regards the cases where more than 100 trees

14
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are involved, the TTZ will take up the cases where

illegal cutting of 50 or 100 is involved and follow the

same procedure. We are conscious of the fact that this

process will take time. However, the TTZ will have to

comply with the directions at the earliest . The TTZ will

file first compliance report regarding compliance with

this direction by end of March, 2025 which will be

considered on immediately next date.

27. As regards recommendation Nos. 3 and 4, the issue

will have to be considered along with the issue of

implementation of the provisions of the Uttar Pradesh

Protection of Trees Act, 1976. These suggestion Nos. 21

3 and 4 will be considered when we consider the

provisions of the Uttar Pradesh Protection of Trees Act/

1976 on 5th March, 2025 at 3.00 p.m.

IA NO. 108684/2023 (APPLN. FOR DIRECTIONS ON BEHALF OF

GOVT. OF U.P. )

28. List on 5th March, 2025 at 3.00 p.m.

IA NO. 259776 AND 270r96/2024 (APPLNS. FOR DIRECTION AND
EXEMPTION FROM FILING o. T. ON 6/0 SA
COLLEGE )

29 ' These applications will be considered along with

Report No.32 on 5th March, 2025 at 3.OO p.m.

IA NO.72045. 72048 AND 72049 OF 2024 (APPLN. FOR

IMPLEADMENT, 'PERMISSION TO FELL TREES AND 0. T. )

30. These applications are referred to the CEC. Copies

of these applications be provided to the CEC.
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31. We grant time of eight weeks to the CEC to submit a

report containing its recommendations on these

applications . As soon as the report is received/

appropriate date will be fixed for hearing of these

applications .

IA NO. 116768/2018 (APPLN. FOR DIRECTION ON B/0 GANGA
GLASS INDUSTRIES AND ORS. )

32. LiSt on 25th March, 2025 at 3.00 p.m.

IA NO. 237739 AND 237765/2024 (APPLN. FOR IMPLEADMENT AND

DIRECTIONS ON B/O RAM AUTAR)

33. LiSt on 25th March, 2025 at 3.00 p.m.

IA D NO. 262456 AND 2.62458/2024 (APPLN. FOR INTERVENTION

AND O. T. EXEMPTION ON B/O DR. SHARD GUPTA)

34. List on 25th March, 2025 at 3.00 p.m.

( ANITA MALHOTRA)
AR- CUM - PS

(AVGV RAMU)
COURT MASTER
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